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different States in matter of admission of 
Itudents; 

(b) whether it is also a fact that some 
State Governments are a party to such 
disaiminations on regional basis; and 

(c) if so, the steps Government pro. 
pose to take in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMD.Y 
PLANNING AND URBAN DEVELOF-
MENT (SHRI B. s. MURTHY): (a) and 
(b). Admissions to the McdiesI Collcl!lls 
in India are govcrned by the rules and 
rcsuJations framed for thc purpose by the 
authorities of thc Medical Collegcs and the 
UDivcrsitics concerned. These rules and 
reguJations take into account thc minimum 
percentage of marks obtained by the can-
didates for selections, results of pre-
entrance tests, and also domiciliary con-
siderations, if any. 

(c) The rcgulation of admission to Me-
dical Collcges lies within the jurisdiction 
of State Governments and the Universities 
concerned and as such the question of any 
action in this regard by the Central Gov-
ernment does not arise. 

L.uID AcQUIRED FOR PUBLIC UNDEIlTUINGS 

4246. SHRI P. R. THAKUR: Will the 
MiDister of FINANCE be pleased to state: 

(a) the exact locations of the various 
public undertakings set up throughout the 
country sinee the !Sth August, 1947; 

(b) the area and nature of previous uti-
liation of land acquired for each of the 
uadertat.ings; 

(c) the number of persons displaeed and 
the type of compensation paid for each of 
tile undertakinas; 

(d) the percental!ll of displaced persors 
who haYe been given employment in each 
0Ile of them as manual labourers and as 
skilled technician. after training, etc.; and 

(e) the percentage of those who have 
been given alternative land for housing and 
agricultural pUrpOSClll? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARII DESAI): (a) to (e). The in-
Iormation asked for Is being collected and 

will be placed on the Table of the House 
as soon as possible. 

PAY REVISION OF P.W.D. EMpLOYIlBS IN 
MANIPUR 

4247. SHRI M. MEGHACHANDRA: 
Will the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to stale: 

(a) whether it is a fact that certain sec-
tions of Government employees of Mani-
pur including work-chargcd employees In 
the P.W.D., Manipur are still left out of 
the pay revision given effect to from tbe 
ht April, 1964; and 

(b) if 50, Jhe reasons for the dela y BJId 
the steps taken to implement it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) and (b). In accordance with the Pay 
Commission's recommendations, the scaleg 
of pay of the employees of the Gnvern-
ment of Manipur are based on scales of 
pay obtaining in Assam for CGuivalent 
posts. The Government of Assam revillCd 
the scales of pay of their employees with 
effect from 1st April 1964. The Govern-
ment of India have, therefore, also revillCd 
the scales of pay of most of their employees 
including those of the workcharged em-
ployees of Manipur P.W.D. borne (In re-
gular establishment with effect from lst 
April 1964. There are, however, certaia 
posts in the Wireless Department ClIrryina 
Central scales of pay whose .cales of pay 
have not yet been revised. The questiOil 
of bringing their scales on to the A.saam 
pattern is under consideration. 
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Col\DUD4ENT OW\OES/COMMISSION/SER-
VIC!! CHAROES ON FOREIGN AID AGREE-

MENT /CONTRACTS 

4249. SHRI S. R. DAMANI: Will the 
Minister of FINANCE be pleased to 
state : 

(Il) whether it is a fact that commit-
meat charges/commission/service charges 
b14 been paid in respect of ~lIy agree-
meat or contract foI' foreign aid during 
the last three years; 

(b) if so, whether Government propose 
to lay on the Table a statement detailing 
tbe commitment charges/commission I 
service charges paid to different countries; 

(Q) whether it is a fact that more 
cOllDtries have imposed commitment 
chlU'la; and 

(d) if so, tho reasons therefor? 

11lE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MOItARJI DESAI) : (a) and (b). Yes, Sir. 
A tlatemeDt showing comruitmenl/oervice 
cbartes paid by the Government of India 
to different countries/agencies i:i laid on 
Ihe Table of the House. [P/llCed in Library. 
See No. LT-2009/671 

No commission charges are payable to 
the lending aaencies by the Government 

. in respect of the loans received from 
them. 

(;) No, Sir. 

(d) Does not arlle. 

EDUCATION OP CJm.DuN OP Saa!DUUlD 
CAsrES AND ScHEDULED TaulI:s 

42S0. SHRI RANDHIR SINGH: Will 
tho Minister of SOCIAL WELFARE be 
pleued to ataI8: 

(a) whether Govenullellt InI awue that 
• IIIlJD perceutap 01 Scheduled CuteI IIlII 
SdlCldulod Tribes chiId.ren are DDt Iftt eo 
'ri11118e &chools for education despito frae 
educatioo facilities provided to them; aDd 

(b) if so, the stepa taken to put mui-
mum peroentap of children of ~ 
poorest sections of 8DCiety to achoola to 
ameliorate their backwardness? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRIMATI PHULRENU GUHA): (a) 
and (b). Over SO per cont of SdIeduIed 
Caste and Scheduled Tribe population in 
the school-going age-group are now receiv-
ing primary education. Most Statea nOW 
supplement free education by the supply 
of clothing, mid-day meals and text boob. 
In the higher Classes, Scholarships and 
stipends are also made available, besl_ 
hostel facilities. Such incentives haw 
been yielding good. results. CompulllOry' 
education has been introduced in IIlOIIt at 
the States at the primary level and the 
compulsions of the State Laws made In 
this regard are applied to the Sdledulod 
Caste and Scheduled Tribe population ill 
the same way iii they are applied to tho 
other Sections of the population. Tho 
process of change in the rural areu ia, 
however, understandably slow and cannot 
be accelerated beyond a limit. 

lVELLS FOR iLUUJANS 

4251. SHRI RANDHIR SINGH: WIJI 
the Minister of SOCIAL WELFARB be 
pleased to &tate: 

(a) whether Government are aware 
that in certain Parte of the country. 
diJTerent aections of Scheduled Castes IIIIIl 
Scheduled Tribes have ICparato weIIa for 
purpose of drinking water and do not 
allow the use of their respective wells to 
aU leCtioDs which encourape non-Harijan 
sections of the population to practice un-
touchability; and 




